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S'lA'l'lrl l,li)\zlill, t,)N\/iltONMI,lN'l'lN/ll,A("1'AlitilrlFiliN{1,)N'l'Atl'l'll()lll'l'\,

N r r, i.i I A/t\4 I I/I N I t l( n 2/4 :\lt.!:'l I I),t"t )
l')irrilorrr:rc:rrl & ('litrurl t'
(' 

I riurl-ic: I )rrlrl rt tnc:n1

l{oorn No, 1) I 7 ^',).'ut 
Irloor,

Nzlirrrlrllayit. Murrtbiri* rl(XX)311,

To

M/s.BramhaCorp Ltcl,,

S. No. 13, I'1. No, l, 2 & 3^

Village- I(ondhwtr I(hurcl,

thluka I'laveli, District Punc.

Sub.ioct : Iinvironmental Cleararlcc Ior Proposecl residential project "Ilranthu
Extrbcranoe" al S. No. 13, I-1, No, 1,2 &,3, Village- Kondhwa l{rurd,
'lhlulta I'laveli, I)istrict l)unc, Maharaslitra by Mls.BramhaCorp I.tc'I.

(VioIation Calegrory)

Rel'erence : Appl i cat ir) n,ro. S I n /M I-l /l N l:l\ AZ I 43257 0 12023

'l'his has rel'orenc:cr l.o yoLrr r:orrnrunication on thc above-rnentioned subioot. 'l"hc

proposal was oonsiclerecl b1,lhc. StlACl-3 in its l78tl'mccting under screening category B (a) Il2 as

per EIA Notification, 2006 nncl rccomnrcnd to SlllAA. Proposal theu consideled in 267tt' (l)a1,-3)

rneeting of Statc Level [.)nvir<lnnrc:nt Inrpact Asscssment Authority (SEIAA) held on 1 9tl' Octobcr,

2023 under violatiorr oatcgorl, as l)er MoElr&CC OM clated 07 ,07 .2021.

Ilriel'lnlbrmatioLr o1'thc lrloiect subnritted by you is as below:-

al Nunrber S I A/l\4 I I/l N lrltA2 143257012023

Name o1'Project Pxrposcd residerrtial project o'BLantha Exuberancc" at S. No,
13, I I. No. I , 2 & 3, Village- Kondhwa Khurd, laluka Havc:li,
Disl,'ict Pune, Ma

Proicct Cat a) 82 Catello
'lyne oI-Inslitirtion l)r'ivirlc
Name o1'l)ro.ject
I)ropoucnl

l{c:gcl. OIllcc hc I{t'siilcri.v irrrrr,-i Qr"",,'* (iiulclcn

acldlesq

Clontaot
r3r41qb-c1..

llyla!f [D

* Ilul-.: Msh"am;l:!:"+ 4II-qo-1

I\,i..
'l'hc

Roa
020

Na11q

Aclclrcss

i'clop!o_pg
Iirnail Il)

; Mahabill tl1vj1o_ Iingin_c_g5,Pv!: I:td:
: Plol F-7, I{oad No. 21, Wagle Iistate,

i "l-lr"i1s-e 
(wq$0-40q691

1 AZ2;25823154

Consultar.rl

: urahabal.tha

Annexure - I 
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i Staturs

_l_-_

QCI NA Ill i'l' Acclcditation

l{c-Acrc rcrdi ttttion dated I 1 .A8,2023
I valicl urr I0,11,2023

Atrtrliccl lor'

Detai ls ofpr wi-,lUlliQ
Locatiorr o1'projcot

'lb1al l)iot arca (m2

l)ccluclions

Nurnbcr of expcoted
residents / users

Watcr llu

lircshwatcr
in m3/da

Itecycled water
lilushi

Recycled water
Gardcni

Swimmi
'lbtal water

i..............................;.................

i t ; +llnildne
i 2 ; Ir]lHildim
i 3 i clluilclipg

ir'-rt I nflools
il;ii
P{-l1
Ill'_l-Il+Jl"llp"qp

I) "l 11 floors

--lipyir9ry-r19ptaI
N-4
Sr:. No.13. I I.
'lirluka- llavcli.

('lc:illirrtcc

I(onrlltr-r,rr K lrrrlrl.
I)rr nr:. Nrl rrl uirirshl rir

I3n53',42,4,4"y,

-lffee1s n] 

- 

.

21,198.69 n]
28^749.68 nt2

50,548.3'/ nt2

r+"tos.D5 ,,,'1t'sl o[.llir rr*lsrr.ri"*d plr" N-
DPO5lg1Ml3g clatccJ I 4.09,2005 & 50,548,37 m2 a.s ller
sanction no. Qgj\yl 17 dated 21,06.2017 .

3,007 .72 rn2 (21 %) ol total not plot area

I].s.50.21 Ororc'.

N"t 
"pirti."t,t.

. lluilding I Oonliguration
i Norr" i

I Icigirl
(t,t )

4-, , I) llglldipg
5_, , lj llgjlclilg
6. : Clurb Iiottsc

'l'enemcnts: 249 Nos.

i
I

''',1
i

-i
i

"i

r,i; l:
I ,ll :1"

'I,t'l-
I,l) l

!,l',l ,(irl

l*,?p
34,90

'lbtal Population: 1,432 Nos.

- Drv-$peqgl
123 nllday

62m lday

20m lclay

NA
1tl5 m3/day

123 mrlday

62 n't3lday

10 m3/day

Ng1 -lel4rea$rl-
I)roposcd FSI Area f#l
Proposed Non-FSl Alea

Proposed lbtal BUA

lllIJA (nt2) approrred
by Planning Authority
till date
'lbtal glound coveragc

&19_l_uqj!91 cost (Rq.)" 
_-

CIil{ as pcl Moll)r &
CC Circ,ular clalccl

q.Ol?q18
Dctails of Building
Configuration

'lbtal nurlber o1'

uircmenl
185 m3lday

QCI

7

tJ

9

10 l,atitudc and

1l 17 ,433.1 0 m2

t2 2,833.35 ur2

l-J

14

15

16

17

I8

19

20

21

34.90
34.90
34.90

7

22

ZJ

Wct Scason

NA
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\\iit,slctvitl cr' 8,cr r c t'r r I i o r t

Walcr Slol'ir11c ('it plrt'ily lor Itircl'ighlirrg
250- rxr_--lrl8,

]t3j4 W.ttcr IIarvt's(ing (lt\\/l I)
i) Level o1'thc
groundwatcr lablc

(irouncharater tablo:
Sumnrer Season - 18,67 m, to 25,00 m. IJGL. (21,84,M,
Avcragc)
Itainy Scason - 7,00 nr. to 10.00 m. IIGL. (8.50 M, Averogo)
$/iritcr Seasorr -- 12.84 ur, to 17.50 m, BGL. (15.17 M,

(tJndergr<luncl rva Icrr'

lanh
l?ircIi ghting (O vcrhcncl
wittcr lanli
lqusl:U.-rvir$r

-lank(s) and Q11eujl.rt
iii) Quantity arrd sizc
recharge pits

11,) Dctails o1'tJC'l'
tanks if any:

Servagc ancl
rl,astc\r,:rtcr tr)ern a n t[

$.1-llfludec (_.Iry)

Il-waste

l)rrrrc N4 rrr rici.pitl (lur'porittiott

I Avelzruc)

,) S,*r,rd *.t iiWI l-l NA 
*-

nrt., r-i-r,rr. ui r@ N.Effiri
I']it I No.)
' I lor RooliTop (l{oof-Top recharge pit size - 1.25 m x 1,25

lrirrslring tJG tank oapacity: 47 .2 m3

t:!le-!e[1ir:glJ-qltr,:!.g4]r.1-qlv,-2lq-ur3

ii S 
"*^e"-e.n 

;rrilii,, 
-i;- -

173 n{lday
iItll)

ii) S l'P 15;c]p"o,!9gy

iiij N. ;.'ilaj;p;;iij ;ii *'t',,
MBI]R
lno.x
Existing
1no.x
Pro

io-",;;51ffit

I l5 rn3/day

Eg!{ yli, $$tiUi! s-r1l-1 c ilt ( 
! 1 (l<lnstrtrction

Solid W:rstc Mi1n1 gemcn t rl u rin g t1pgr4ti.o9,I'[itI g;
-'f'-'----- -,",,

Qutnl ity (-l.g/tllD j .Ilcatmgnf/$igp"oqa!
6ee lig/dry

419 kglday

280 kglday

sa"Iil9$n9",

LccY-ic-llgg agc_pgy

NA
NN

1,7 [g{9]ap1
NA

0k

Thlough vermicomposting pit.
(icnerated manurc used for

I Iar-rdcd ovcr to the authorized

NN
[Jsccl as rrranlrrc
NA

I

24

1.1.) ltl

24
25

26

27
28

'lbtal wastc gcncration

Wet urastc

[)r'y wastc

I laz-arclous uiastc NN
lliorrcclical u,uislc

29 (irccn llclt l)crvclriprxcn i
'lotal ItG aroa , i,,i),4i.it i1 |j

Existine trees <ln plot i 392
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Nun-ibcr o['1r'oos 1o bc

JJ

N"-t1gl2"e; oJ; lrp"c*: 1g b-q pl 3l1cd

I)ott't'r' I'cr1 rr i rcrn cn I

Il"gorgy-;p"glline dy.e- !-q p._s-g o.1_ so]ail I'y
Il" t glgy-: g ?r-ing Sh e 1 -o- 

A.qlo Ti,11 e1 L.o g ig C o n 
! 1o I I 

c r
E"pe_1gy-;-s-pvitg. dg.e,1"9 litggtropic 

-V-3F 9l{v9 1b1 I,ill1

Ilnvironmentnl iVIan !r1q !ir{gcl rlur iIrgr (,t4t,:!l qltiqqdtit$.IA

I-andscetpe
de_vg-!op111"clll

Iinergy
Conscrvation

(\ 11 o/'/..:_ I ill

i.4:\,,t,

IJpclgy-saving drle to Solar' \\/atcr" hc;rtcl i 3.<)41!/u

Ovelall cnergy savinp t 20.:\3%,

Solid Waste
Managcmcnt

DG se1

Fr-rel Llscd

iNn

Soltroc o1'

I)r.rring Olrcrzrtion phusc

C<lnncctccl

l)uring OlrcraIion phasc

Conservatiou I\4 casu rcs

Environmcntal
Oompolicnt

Storm water
ntanagement

Sewage
Treatment
Plant

I no. of Sl'P
havir"rg capacity
70 m3lday
existing &.115
m3lday to be

Solar PV paricls
ftrr clcctricity
gurcration, LliI)
etc.

'll'oc Plantation

I r.00

1.90

3.00

17.26

0.90

0.50

0.40

2s.00
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I:DVit'ottttrurrtrrl Nlr,rriltrrirrrrlttrrl,;,.,Monittlring i arralYsis ,l'Ait",
rtor, Nuiric,

Soi[, sru']iroc
wator, S'l'l)

5,(X)

I 4.50lrirclilllrlirrl,
sysli:n r

'l'ral'lic M a na gcnr t'n I :

Details of Court casrrs /
litigations \v.r.t. thc
pro.jcct ancl plo.jcct

tgoqllr;c! "w!1-0J olg :

Installation and

opcratir:n o['Irirc
lrighting sy$19111

4 -wheeler'
t-"

tr 
'1,y r t' Iloquirod

ns por
DCIT

Arcrt ;rct'
;lzr rliirr

2 -whec,ler iBti ii"$;
3[i{l nos,

Ycs
('orrlt cirsc tlt:1lti ls-

N( i'l' \\('stcln zonc br:nclt itt I)rrne -- Clzrse no.65/20I 9

leesUglilguy,_

3. Proposal a llc\\'cor)sitruLrtion 1:ro.iect uncler violation category. PP haw appliccl undor
MoEi]&CC OM clated 07 .01 .20?-1 . l)roposal has beon considered by SIJIAA in its 2671h (l)ay-3)
meeting held on 19rl'Octolrcr^ 202-\. and cjccided to accor"d l.]nvironmerrt Clearance to the saicl

project under the plovisiorrs ol'Ir.nviroLrnrcrrrt Inrpact Assessment Notificatiorr,2006 subject 1<;

submission o1' bank GLtarantc:c ol' I(s. 237,2 L,ahh ancJ Pentrlty of Rs. 74.18 I-akh. Now, I)l)
subrnitted thc banl< (juarantt:c ol'lts. 2.37.2l-al<h ancl l)enalt1, of Rs. 74.18 Laklr on 19.12,2023,
StilAA decided to grant Envilonnrenl Clearance to the project subject to implantation of lbllowing
tcrms and conditions-

Specific Conditions:
A. SEAC Conditions-

1" As pcr thc Office N,lenrrirtrnclLrm issued b), Ministry of l]nvironmcnt Forest and

Climate Changc rziclc urclers no li.No.22-2112020-lA.lil Dated 7th July 2027,1-hc
penalty r:ost is arrivcd at Its. 74.l8l,al<h

2. As pcr lbrrr-rat givcn in SI;lu\z\ (lircLrlar, tl'rc l)amagc Asscssment value is arrived at

Ils. 237.2 l,al<h.

B. SFIIAA Conditions-
1. PP to submit Ilank (iuarzrntcc o['l{s. 23].2l.akir towar"cls ellcotive implementation of

rernediation plan ancl Nalrrral ancl (lommunily ltcsource augmentation Plan. PP to

irnplemcnt romcdiation plern ancl NalLrral rincl Comn-runity Itesource augmentation Plan

within 6 months fiom grzrnt ol'this l..rurironmcnt Clearancc. PI) also to submit penalty

Aclrr:rl
I)rovitlctl

233 nos,

.-^-+LL"*,i.-"
*^-ieffiil:-

35 rrr;' li,r'
lritsct rrcrtl

pir rli irrp,,.

30 rn" Iirr'

otlvcrt'crl

1 40 nos,

109.9

4,2,

4t,2 i)
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of I{s. 74.18l,erkh.

2.-Mahata*l:;al'}oliutionCr:ntrol Iloar"d irr crrsurc rlurt- tlction has beff.i[itiatcd agflinsl

the PP undcr thc Scction 15 (r:czrd with Scclion 19) o1'l:lnvironmcnt (l'roteetion) Act,

1986 for violation provisions of IilA notifrcatioit" 2006.

3. IIC is subject to or"rtr:onrc ol'oasc pcncling bclirrc thc Iltln't:lc NG"i" (OA 65/2019),

4. PP subnritted that, tho1, 11r,u" proviclccl nrandatory ltG having arca 2A45,85 rn2 on

mother carth without any oonstrLlctiou. l,or:al plaruting authority to ensulc tlte
compliance of the sanle.

5. PP to kcep opcn space unpavecl so as to errsure llcrttteability of water, I''lowever,

whenevcrpaving is deerred ncocssa.q/, PP to ptoviclc grass pavers of suitable types &
strength to increase thc water permcable arca.as wcll as to allow effbotive firc tendsr

movement.

6. PP !o achieve at least SYo of totaI crrergl, r'equilcrrtont Ji'orn solar/other rencra,ablc

sources.

7. PI'] Shall comply with Standard llC conclitions nrerrtiotred in the Office Mcmclrandurr

issued by MoEF& CC vide I?.No.22-3412018-lA III d1.04.01 ,2019.

8. SEIAA after deliberation decided to grant IiC firr'-lfSl- 21,798.6c) n't2, Non FSI-

28,749.68 m2, total IItJA- 50,548.37 rl2. (Plarr nppr'oval No-CC/Ot119117, datocl-

21.46.2017)

Gcircral Clgnditions:
a) Copstfugtion llhasc t

L 'I'he solid waste genclated should be propcrllr r:ollcctcd a.rrd scglegated. Dly/inefl solicl

waste shoulcl bc disposed ol'to lhc alrprovctl sitcs lbr larrd filling aller rccovcring
recyclable material.

II. Disposal of nruck, Clonsl"rr-rction sltoils. inciLrclirtg bitr"rminous mater"ial during

construction phase should not cleate eury achrcrsc ctlbct on the neighbouring

communities and be disposed tzrking tlre rroccssarS, precautions for general szrfety aricl

health aspects of people, only is thc api;r'orrcd sitcs witli the approval ol' cotnpctet'it

authority.
III. Any hazardous waste generated during construction phase should be disposed ol'as

per applicable rules and norms r,vith necessiir"5, ;111r,',,uals o1'the Maharashtra Pollution
Control Board.

IV. Adcquate drinking waler and sanitary lacilities shor,rld bc provided for construction
workcrs at the site. Provision shor-rlc1 bc nracic {br mobile toilets. 'fhe safe disposal clf

wastewatcr ancl solid wastes gencrated clr-rring ilie construction phase should bc

ensurcd.

V. Arrangemcnt shall bc macic thal wastc watcr and storu watcr do not get mixed.
VI. Watcr demancl cluling construotion shoulcl bc rcclucccl by usc of pre-mixed concrcle,

curing agents and other besl pracliccs.

VII. 'Ihe ground watcr lcvcl ancl its c1r-rality shoulcl bc nronitored rcgularly in consultation
with Ground Watcr Authority.

VIII. Permission to draw grouncl watcr lirr construction o ['bascment if any shall be obtained
from the competcnt Authorit5, prior t<t construrction/opcration of the project.
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Ix. I.'ixtures for showcrs, roik"rr lltrslring nrrcl ch'inl<ing should be of low {1ow elt'her hy uso

of qqra!,ts ol'pl'cnsu

)C "fl* n,r.rgy ftt t* lr1ion IlLrilcling c'oclo shall bo Stliotly adltered to,

K. All thc topsoil cxoavirtccl clurintrl oonstruction notivitics should bc

hortir:ultu1c / lanclsuapc clcvcloptncnt withiu thu projCOt Site,

storcrl lirr trsc ilr

Xll. Aclclitional soil lirr. lr.rvclling ol'thc pxrlroscci sitc, shall tto gonorated within lhe sitcs (1o

thc cxtont llqssiblcl so tlrut nittural cllainagc systcrrt o{' thc arca is proteoted and

inrprovocl,

XIII. Soil ancl grouucl \ryiltor.strnrplos will Lrc lostecl 10 ascortailr that thcro is rro thren{ to

grouncl watcr cp.ralitl, by loaching o1'henvy metttls ancl other toxic contan:inants.

XIV. pI) to slr.ir:rly aclhcrc to all thc oonclitions nrcutionod in Maharashtra (Ur'ban Arcas)

protcotion ancl Prcscrvation ol' 'l'rccs Aot, I975 as atncnded dtrring thc validily of

Illnvironmonl Cl earancc,

XV. fhe diescl generali)r. scts to be usecl cluling oonstluction phase shor"rld be low sulllhur

dicsel type ancl shoglcl coniolur to [invir'onn]ents (Protection) Ilules prescribod for nir

and noise emissiott stanclarcls,

XVI. Vchicles hired jor rninsportation ol'I{au, nratcrial slrall strictly oomply tlie cnrission

ltol.tlls prescrilrccl b), Mi6istr-), gl'l{oarl'l)'arisporl & l'lighways Dcparttrrerrt. The vchiolc

shalI be adeqtratcly' covct'ccl ttl atroitl spiIItrgcr/lcaliages'

XVII. Anrbient noisc lcvc,ls slroLrlcl conloltl to rcsiclcrrtial standards both clufing day and

1ight. Incremcptal pellr-rtion loacls on the arrrbient air and noise quality should be

closcly monitrtrcd t[rring cor.rstrr-rction phasc. Aclcquatc measures should be madc to

reduce ambient uir. rrrrcl noise lcvcl during cronstructiotr phase, so as to conform to thc

stipulated stanclarcls br" CI)('li/MI)CI:]'

XVIII. Diesel power gone ltrring sctsi pr'oposccl as source o1'backttp power Ibr elevators ancl

oommon area illupiipation cltrring cor-rstruotion phase shor.rld be of enclosed typc and

conform to nrles Lnacle unc{cl thc Bnvironment (Protection) Act, 1986. Tlie height of

stack of DG sets shotrlcl be eclr-ral to rhc hcight rrcccled lbr the combined capacity of all

proposed DG sets. tise lorv sr-rlphul clieset is prel'erred. The location of the DG sets

lray be decidecl with in cor.rsrrltation u,ith Maharaslrtra Pollution Control Board.

y1X. Regular supervisi6n of the abovc ancl other lneaslll'es for monitoring should be in placc

all thror.rgh thcr cgnsrrircti6p phasc" so as to avoid clisturbance to the surroundings by a

scparate cnv irtlnnr c rl t c c l L/ci t:si gtratecJ persol-l'

Ii) Opcration pllase:-

I. a)'I'he solid waste gcneratccl shoulcl be properly <;ollectcd and segrcgated. b) Wet waste

shogld bc trcatocl by Ot'garric Waste Convcrter and treated waste (manure) should bc

utilizcd in thc cxistipg plcmiscs lirr garclening. And, no wet garbage will bc disposed

outside the prcniscs;. c) l)r'y,'inrrrl solicl rvaslc shoulcl bc clisposcd of to thc apploved

sites f,or land lilling allcr roc0vc|ing rccyclablc materiai.

II. E-waste shall bc ciisposccl through Authorizocl vcndor as pcr E*wastc (Management

and l'Iandling) Itr"rlcs, 20)6.

Iii. a) The installatiol o['t]rc Scr,r,ergc 'l'rczrtmont Plant (S'fP) should be ccrtified by an

indepepclent cxpcfl ancl a rcl)ort in this rcgarcl should bc submitted to the MPCB and

Environmcnt cJcpar{mcnl bclirrc thc projccl is o<lmmissioned for operation. 'lieated
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cJl'lr-rclrl ctttittiitliltl', li'onr S'l'l' slrirll bc rct'1,t:lr:rl/ r't,rrst'rl l11 (ht: rrlrxirrrplr r,.\1.,1

Ncccssitt'y l)lcilslli'cs slt0rrlcl bc rrtarlC lo rilitil,rrlt. llrt'ritl,,rrr'Pr.0ltlcrrr fi.orI S'l'l), lr) l)l,ltr
givcl00 %r tt'citllttcttt to sctvztl-1o /l,irlrrirl r,r,'lrr;tc llrtl r.xplrllr. llrc ltossiltilill, 11, r.t.t,\,r.li, lrl
lcast 50 %r ol't,rralcr', I,<lcirl au{ltor-i11, slrrlrrltl ('t}r,lr'(' lltiti,
I)l'tl.iccl px)l)oncl)l slltll clrsrrrc corrrplr:liorr rrl S ll'. N4S\\i tlisposirl li.rr:ilily. f.ir.t.r.rr lrt.ll
clcvcl<lillttotll 1tl'itti'1o occupalion ol'llrc Irrrrlrlirrlr;, Ari {tf,r.cc(l tlrrr.ipl.i llrg SLl,\A
trtcctittg, l)J)1o cxytltlrc ltossibilitl, 1y1'rrlilizrill rr\(.(,rij; lrt:irlt:rl urirtcr.irr lhc trrlilrt:t.r.rltrrcir
/i>rgalcloniug bclirrc clischar.ging i1 inlo sc\\,ct. lirrc No lrlr.lisical ocorrpuliorr <lr.irllolrrrt.lr{
will bc givcn uttlcss all abttvc stticl i:irrritottnrr.'rtlirl irrl'r'irslr'llLrlLlt'c is ilislirllc<l irrrtl rrritrit'
Jirncl ional irrcl rrr I ilig \\,irl(.r' r.r.(l I r i r enrclt L

V. 'l'hc Occupancy Ccrtificate shall bc issuccl b1, thc Local Planning Authority t0 thc
project orily alter ensuring sustained availabilitl, <ll. cirinlcing water, counectivily of
sewer line to the project site and proper clisposal o{'treatecl watcr as pcr envil.onmental
l10ll11S.

VL 'l)'al'ilc congcslion noar thc cu1r.1r 21111 cxil points l)orrr
pro.f cct site nrust l'rc ai,oicicci. l)ar.l<ing slrorrlrl bcr l'rrll1,

shor-rlcl bc util izerl.

VII' PP to provide adcquate clcctric char:ging ;'roints loi'clectric vehiclcs (EVs).
VIII. Green Belt Developmetit shail be carriecl or:1 conslclcring CI)CB ggidelines irrclurcii6g

selection of plant spccics and in consultation with thc local I)FryAgricultur:e Dept,
IX. A separatc environntent ntanagemerrt ccll rvith cluali{ied stafl shail be set up ft)r

implemcntation o [' t.he stipulated envi ronnr c ntei I sal'c gr.r arcls.
X. Separate 1'trnds shall be allocriteci 1br ilriplcrncntation of environnrental p:otectioll

measures/EMP along rvitlt itcm-rvisc brcuil<:;-up.'l'lrese cost shall be irN;luclecl as part
of the project cos1. 'Ihe I'unds eetrmarkecl ii:lr'thc environment protection measures shall
not be diverled fbr other purposes.

xI. 1'he project manageurent shall aclvertise at lcast in two local newspapers widely
circulated in the regior"r around the pro.ject, one o1'which shall be in the Marathi
language of the local conccrncd witlrin se\ierl clays of issr-re of this letter, infornilg that
the project has been accordcd environnren{.a.1 clearance and copies of clcarance lcttcr
are available with the Maharashtra Ilollulion Oontrol Iloard and may also be seen at
Website at parirresh.nic. irr

XII. Acopy of the clearance letter sira.ll be sent lry proponerrt to thc concerned Mulicipal
Corporation and the local NGO, if any, fiom i.vlrom sr-rggcstions/representations, if any,
were received il4rile processing thc proposal. l'he clcarance letter shall also be put on
the website of thc Company b), thc proponcnt.

XIII' 'I'he proponcnl shall r-rploacl thc starLus o1'conrpliancc o1'the stipr-rlatecJ IIC conditions,
including results ol' monitorccl c{ata on tircir rvcbsite and shall update the same
periodically. it shall simultancously irc scnt Lo rhc I{cgional Ofl'rce of MoEF, the
respective Zonal Ofllcc of CI'}CII ancl thc SI)CB. 'l'irc oritcria pollutant levels narnely;
SPM, RSPM. SO2, NOx (ambicnt lcvcls as wcll as stack errissions) or critioal sector
parameters, indicatcd lor thc projcct shall bo monitorccl and displayed at a convenient
location near the main gatc of the company in the pr_rirlic domain.

IV.

(ltr: r'oarls acl.joilring thc 1txr1ro5;t:il
ilrlclrralizcd ancl lro prrblic sl)ircc
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C) Gcneral IIC C'ondition"-:-

I.PPlrastostrictl5labiclcllvtlrccolLtlititlrrsstipurlatcdbySl'inc&SI]IAA.
II. If applicable Clonscnt lirr l:stiiblishnrcrlt" shall bc obtainccl lrom Maharashtra Pollution

control tloarcl unclcr'/\iI itrrcl w'tltcl'l\ct ancl a oopy shall bc subrnittccl to thc

Ilnvironmeut clcpaIrrltclrt lrclir|c slitt't ol'Att1' cclnstrLtctiou work at the sitc'

Ill. ljndcr thc proVisi0,tts ol'lint,i|tlntncnt (l)rotcction) Act, l9ti6, legal actior-r shall bc

i'itiatccl zrgairrst thc pr.ojccr pr'op()nent it'it r,vas Iouncl that construotion of the project

has bcep startccl u'i tlr6rtt,rhtli i l r i rt g crlyi rt>nmeutal oleetrancc'

IV. 'l'hc pro.iccl pt'r;porretit shlrli ttlsg sttbnlit six month[1' rcports ou thc status ol'

complia,cc ol'the sriplrlarcd ljc uunclitions inclucling resurlts of rnonitorcd data (both

i, harcl copies ns q,r.:ll 1s bv c-nrtril) to the t'cspectivc Regional Office of Mol:ili" the

respcotive Zonal Ot'licc ol'C'l)('B ttnil tltc SI)ClJ'

V. "l'he envir.onmeprul starcr]rr'r1[ tor elcli llrran<.:ial year ending 31St MarCh in F'Orm-V aS

is manclatccl to be strtrnrittccl il'thc plo.jeot proponent to tlie concerned State Pollution

Control Board as prcrsc:r'ibcrl unclcl thc llrrvironmetrt (Protection) Itr"rles, 1986, as

amended subsecluerrtly, shall also bc l)Llt ou the website o1'the company along with the

status of conipliancc ol'llCl conditions nncl shall also be sent to thc respective I{egional

Offices of MoEF b1' c-niail.

VI. No ftrrther Expansiorr or ntotliilcatiorrs. othet'theur mentioned in thc IilA Noti{tcation,

2006 a,cl its errnenti,,tcrrt.s. shrrll lrc carriecl ctr'tt u'ithor-tt llrior zr1:proverl of the sl:']l^'^'

In case ol. clcviatir)rls ()r. lrltgllrtious irr tlre pro.icct pt'optlsal from those suburitted to

SEIAA lor cletrt'artt'e. tl li'cslt tcict'crttce shall bc rrracle to the SEIAA as applicable to

assess thc aclei:1urnc-r. o['concliti11rrs ir11posecl ancl to aclcl aclditional environmental

protection n'leasLlrc:i lcqttit'ccl. i l' any.

VIL This environtncntttl urlcttt'itncc is issLrcci srrbject t<l obtaining NOC liom Forestry &

Wild li1,e angle incltrclirrg ulcu'r'trnce ll'ur.n the starrcling committce of the National Ilozird

lor Wild lilsas it'applicilblc & rhis cnVirorlmcnt clearetncc does not necessarily implies

that Forestr.y ct \\/iltl lif'e clcrrrattcc gtatrtecl to thc project which will be considet'ecl

seParatelY on nlerit.

4. Thc e,viron,rc,tal clearance is bcing issuecl without plejLrclice to the action initiated uncler

EpAot ol.any colrrt ciise pi-.rrc1ing in thc, oorrrt 01'larv ancl it cloes not mean that project proponent

has not violated a,y err'ir.c,,,nrr.ntiil lrr*,s in thc ;r';tl;t irncl vvhate'cr c]ecision under EP Aot or o{'tl-rc

I-Iorr'blccourtwillbr-:birrrlirrg()llrhcpr.tliect1.ll.tl1;tlnctlt.l.[errcctlrisclearatrcecloesrrotgivc
immunitl,to thc p'o.ject pr.s[)orrr.r]r iri rhc crse lilccl against hinr, i1'any or ztction inilizrtccl tlr-rdor l:il)

Ac;t.

5. .l.his E,vir.onmcut (.lcar.nncc is issLrccl llrrcly li"om zrn environmcnt point of view without

prcj,clicc to a,y coLrrt cLrscs unrr .il .rtrrcr applicabrc pc',rissio,s/ Nocs shall bc obtaincd bclbrc

starting proposccl vrrtlt'l< ilt :;ilc

6. I, onse ol'sub,rissr\)r'r ()l'l'irlsc rlrieLrnrcnt urrcl non-ctltlplianc;c clf stipulated oonditions'

Authority/ I1uvirortrtront I)cpi.rrtltrcnl. rvill lt:volcc ur suspcncl thc llnvironn-ront olcarranoc without

any intimation ancl irritiatc u6rploplille lcgal actioLt unclcr ljnvironmcntal ProtcotionAct, 1986.

7. Valiclity ol' Ilnvironrlcnt (llc:trlill"lcc: l'hc cnvironrrrcntal clcarancc aocorcled shall bc valid

as per lllANotiliczrtion. 20()6" tulcnclccl liortl timc ttl tintc.
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g. 'l'6c abovc stipglatiops tvolr Icl [rc: crrlirrt:r:ri lrrrorrg rlllrct's r-tttclcr thc Waitcr (l)t'cvcution ancl

Co,trol ol'pollLrtio.) Act. 1974" thc,,\ll rl)1'r:r't'riiiorr untl (lontt'ol of Poilutioll) Ac1, 1981, thc

l,j,vironmcnt (l)rotcction) Act. l()[j(l arrcl i.rrlcs tir,-:r'c irrrtlu. llazarclous Wast'cs (Manergcmcut and

I.la,dling) Itules, 1939 ancl its zrr.ricrrclrlcrrls. tlrt: PLrblic'litrbilitl' [11s111'211cc Act, 1991 and its

amendmcnts.
g. A,y appcal againsr tl.ris l:nviror.rr.r.rcrrt clclrarrcc shall lic rvith thc National Green "l'ribunal

(Wcsl.cr. Zo,e llenoh, I)uuc). Ncrv Aclrrrinistratii'c llLlilcling. I't lrlo<lr, I)-Wing, Opposite Cor'urcil

Ilall, pr-,rc, if pr.cfcr.rccl. r,vithin 30 clays as pt'cscribccl trttclcl' Scction 16 o1'the National Grecu

'l'ribunal z\ct, 2010.

+9
PrITin Darade

(N4embu Secretary, SIllnA)

Copv to:

1. Chairnran, SIllAz\. N4Lrnibai.

2. Scclctary, MollF & CC. L,\- l)ivisiorr VlOl.l & ('('

3. Mcrrbcr.Secrctar'1,, Mahalashtra ['ollLtliott ( ittttt'ol l]rlat'cl. Munrbai.

4. Regional OI'lrce VIol:lF & ('('^ 1''lagpLir

5. District Collector, [)trtrc.

(>. (lo.,,rissiotter, 
.l)t.rrlc Mt.ttricipttI Ctlli''tri llI i.r i

7. I{egional OlIcer. Mlaharasirtr'a I)r;lltriion ('rrrritol Ilorrt'11.1)ttltc'
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